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IN THE CENm.t\L ADMINIS'l'RA'riVE TR IBUNt\L, 

JODHPUR BENCH 
.JODHPUR .. 

rten • 

Date of Order:1.8.95. 

O.l.\. N:l. 288/95. -------.------
B;&ljeet Singh ••• Applic .. nt. 

V"&SUS 

Union of India & Ors. ••• Respondents. 

Mr. B.N.Calla-.Counsel for the applicant. 
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l\pplicant Baij.eet Singh has filed this 

applicati0n ~nder Section 19 of the Administrative 

Tribunals Act, 1985, challenging the impugned. order 

Annexure ~1 dated 30.6.95 passed by the respondent 

tJo-2 by which respondent !'ib. 4 being junior to him 

was promote&(~ to the post of Supervisor, ignoring 
-~ -. '· the ;applicant's claim for promotion. 

2. We have heard the learned counsel for the 

applicant. 

3. T.be •pplicant was initially appointed •s 

Oper~tor Tele Comraunication being a Schedgled. Caste 

c•ndidate on 3. 3. 78, whereas the respondent l'b. 4 

Shr i Jagdish Prasad vJas appointed:- on-6. 3. 78. HO\-Jever., 

the respondent l-b. 4 was promote<i! to ·the post of 
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Supervisor, which is admittedly a selection post 

ign6ring the applicant for promotion in spite of the 

fact th~t the applic~nt was senior to respondent No.4. 

The learned counsel for the applicant intends to-make a 

~ representation to the concerned authority in regarEl 

to his gr iev.ance. 

4. In·the circumstances, we dispose of this o.A. 
v1ith a direction to the respondent l'lo. 2 thtit if the 

.applicant makes • representiltion to ()lim within 15 

days of this order the same sh-.11 be entertained and 

v.s. 
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Crkn1~ 
( Gopal Krishni.i ) 
Vice Chcirm•n. 


